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Every member js an hon, Member and
no meg:ber can be called by that
name.

SHRI PILOO MODY: Sir, I have
raised a point of order.

MR. DEPUTY-SPEAKER: There is
no point oi order. "

SHRI §. MOHAN KUMARAMAN-
GALAM: Sir, I want to nakz a clari-
fication. While the dis:ussion on the
Bill was going on, I was sccupying the
seat of Shri Chavan. I continued to
sit there ang I voled Irom that scat.

SHRI PILOO MODY: Thut is all
thal I wanted to be clarified. and it is
the duly of the Depuly-Speaker to
také note of it. if he,wants fo.

15.02 hrs.

SUPPLEMENTARY DEMANDS* FOR
GRANTS (GENERAL), 1972-73

MR. DEPUTY-SPEAKER: We now
take up Supplementary Demands for
-Grants (General) for 1972-73,
Demanp No. 1—Mpastey oF DerFENCE

MR. DEPUTY-SPEAKER: Motion
mmoved:

“That a Supplementary sum not
exceeding Rs. 5,49,000 be granted to
the President to defray the charges
which wil] come in course of pay-
ment during the year eniing the 31st
day of March, 1973, in respect of
‘Ministry of Defence’.”

DemanDp No. 2—DEFENCE SERVICES,
ErrecTIVE-ARMY

MR. DEPUTY-SPEAKER: Motion
imoved:

“That a Supplementary sum not
exceeding Rs. 1,53,65,00,000 be grant-
ed to the President to defray the
chargee which will come in course
of payment during the year ending
the 31st day of March, 1473, in res-
pect of ‘Defence Services, Effective-
Army'.”

1972-73

Demanp No. 3—DEerFENCE SERvICES,
EFFeCTIVE-NAVY

MR. DEPUTY-SPEAKER: Motion

moved:

“That a Supplemenlary surn not
exceeding Rs. 4,11.50,000 be granted
to the President o dalray the charges
which will come in course of pay-
ment during the year ending the Jlst
day of Marech, 1974 in respect of
Defence Services, Filertive-Navy'.”

Demanp No. 4-—DrrENCE SERVICES,
EFFECTIVE-ALR [FORCE

MR. DEPUTY-SPEAKER: Motion

moved:

“That a Supplementary sum not
exceeding Rs. 27,71.20,000 be granted
to the President to defray the
charges which will come in course
of payment during ths year ending
the 31st day of March, 1973, in res-
pect of ‘Defence Services, Effective-

"

Air Force'

Demanp No. 5—DEFENCE SERVICES,
NoN-EFFFCTIVE

MR. DEPUTY-SPEAKER: Motion

moved: :

“That a Supplementary sum not
exceeding Rs. 3,00,00,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1973, in res-

of ‘Defence Services, Non-
Effective'.”

Demanp No. 7T—EDUCATION

MR. DEPUTY-SPEAKER: Motion

moved:

“That a Supplementary sum not
exceeding Rs. 5,26,50,000 be granted
to the President tn defray the
charges which will come In course
of payment during the year ending
the 3ist day of March, 1973, in res-
pect of ‘Education’.”

*Moved with the recommeniation of the President *
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Demanp No. 10—Orher REVENUE Ex-
PENDITURE OF THE MINISTRY OF
EXTERNAL ArFaIms

MR. DEPUTY-SPEAKER: Motion

moved:

“That a Supplemeatary sum not
exceeding Rs. 80.00,00.000 pe granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March. 1073, in res-
pect of ‘Other Revenue Expenditure
of the Ministry of External Affairs'.”

DemAND No. 11—Mixistay oF Finance

MR. DEPUTY-SPEAKER- Mation

moved:

“That a Supplementary sum not
exceeding Rs. 47.78.900 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1973, in res-
Pect of ‘Ministry of Finance'"

Demanp No. 14—Taxes oN INCOME -
cLUDING CoRPORATION TAX, ETC.

MR. DEPUTY-SPEAKER: Motion

moved :

“That a Supplerienfary sum not
exceeding Rs. 1.3000.000 bLe granted
to the President to defray the
charges which will come in course of
31st day of March. 1973, in respect
of ‘Taxes on Income including Cor-
poration Tax, eiz'.”

DEMAND No, 186—MiINT

MR. DEPUTY-SPEAKER: Motion

moved:

“That a Supplementary sum no!
exceeding Ks. 13.38.000 %e granted
to tne President to defray ihe
charges which will come in course of
payment during the year ending the
31st day of March, 1973, in respect
of Mint"" .

DeMaxp No. 20—Oprum FACTORIES AND
ALEALOID WORKS

ME. DEPUTY-SPEAKER: Motion
moved :

“lhat a Supplementary sum nat
exceeumng Es. 142,00,000 be granted
1ot tne President to defray the

charges which will coma in course of
payment during the year ending the
Alst aay of March, 1973, in respent
of ‘Uptum Factories and Alkaloid
Works'.!

Demany No, 22—GRANTS-IN-AID 1o
STaTE AND UNION TERRITORY GOVENN=
MENTS

TR, DEPUTY-SPEAKER: Motion
moved:"."”

“That a Supplementary sum not
exceeding Rs. 1,05,00,00,000 be grant-
ed to the President to defray the
charges which will come in course of
payment duning the year r~ding the
21st day of March, 1973, in respect
of ‘Grants-in-aid to State and Union
Territory Governemnts".”

DeMany No. 27—PAYMENTS To THE:
Iwpias CouNncIL OF AGRICULTURAL Re-
SEARCH

M7, DEPUTY-SPEAKER: Motion
moved:

“Yhat a Supplementary sum not
excecding  HRs, 1,000 be granted
to the President to defray the
chinges which will come in course of
payment during the year ending the
‘tist day of March, 1973, in respect
of ‘Payments to the Indian Council
of Agrieultural Research'.” .

Demann No. 20—DrpaRTMENT of Foop

MR. DEPUTY-SPEAKER: Motion
moved:

“I'hat a Supplementary sum not
exceeding Rs., 10,21,00,000 be granted
to the President to defray the char-
ges which will come In course of
pasment during the year ending the
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31st day of March, 1873, in respect
of ‘Department of Food'.”

Y
Drmaxp No. 31—DrpartmENT Or Co-
OPERATION
' MEk. DEPUTY-SPEAKER; Motion

moved :

“Thal a Supplementary sum not
exceeding Rs. 93.78,000 be granted
to the President to defray the
charges which will come in course of
payment during the year ending the
¥lst day of March, 1973, in respect

(]

of ‘Department of Co-operation'.

+  DeManp No, 33-FOREIGN TRADE
]

Maad,
raoved

DEPUTY-SPEAKER: Motion

“That a Supplementary sum not
exceeding Rs. 6,83,13,000 be granted
to the President to defray the
chirges which will come in course of
payment during the year ending the
3ist day of March, 1973, in respect
of ‘Foreign Trade'.”

Dimaxp No. 34—ExporT-ORIENTED IN-
DUSTRIES

MR. DEPUTY-SPEAKER: Motion
maoved -

“That a Supplementary sum not
exceeding Rs. 30,76,000 be granted
to the President to defray the
charges which will come in course of
pavment during the year ending the
$lei ¢day nf Morch, 1973, in respect
o) 'Export-Oriented Industries’.”

Desanp No. 37—MinistRy or Home
AFFAIRS

.

MR. DEPUTY-SPEAKER: Motion

moved *

“That a Supplementary sum not
exceeding Rs. 88,000 be granted
1 the President to defray the
cuarnes which will eome in course of
Lyrent duringﬂum:ndmguu

3864 LS—10
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31st day of March, 1973, in respect
of ‘Ministry of Home Affairs’”

Demany No. 38—Caminer

MR. DEPUTY-SPEAKER:
moved :

Motion

“That a Supplementary sum not
exceeding Rs. 14,21,000 be granted
to the President (o defray the
charges which will come in course of
payment during the year ending the
31st day of March, 1973, in respect
of ‘Cabinet’."”

Nemanp No. 40—PoLice

MR. DEPUTY-SPEAKER: Motion
moved ;

“That a Supplementary sum not
exceeding Rs. 10,23,28,000 be grant-
ed to the President to defray the
rharges which will come in course of
payment during the year ending the
st duy of March, 1973, in respect
nf ‘Police’."” &

Demaxo No. 41—CEensus

MR. DEPUTY-SPEAKER: Motlon
moveu ;

“That a Supplementary sum not
exceeding Rs. 19,15000 be granted '
to the President to defray the
charges which will come in cource of
payment during the year ending the
31st day of March, 1973, In respect
of ‘Census’.”

Demanp No. 45—DgLnn

MR. DEPUTY-SPEAKER: Motion
moved :

“That a Bupplementary sum not
exceeding Rs. 4,94,86,000 be granted
to the President to defray the
charges which will come in course of
payment during the year ending the
8lst day of March, 1973, in respect
of ‘Delhi'.”

3
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Demanp No. 46—CHANDIGARE

MR. DEPUTY-SPEAKER: Motion
moved :

“That a Supplementary sum not
exceeding Rs. 1,82,89,000 be granted
to the President to defray the
charges which will come in course of
payment during the year ending the
31st day of March, 1973, in respect
of ‘Chandigarh’.” i

DeMAND No. 47T—ANDAMAN AND NICOBAR
IsLANDS

MR. DEPUTY-SPEAKER: Motion

moved :

“That a Supplementary sum mnol
exceeding Rs. 1,47,55000 be granted
1o the President to defray ihe
charges which will come in course of
payment during the year ending the
31st day of March, 1973, in respe:-i
of ‘Andaman and Nicobar Islands'.”

DeManp No, 48—ARUNACHAL PRADEGH
Motion

MR. DEPUTY-SPEAKER:
moved ;

“That a Supplementary sum not
exceeding Rs. 2,15,87.000 be granted
to the President to defray the
charges which will come in course of
payment during the year ending ihe
31st day of March, 1973, in respect
of 'Arunachal Pradesh’.”

Demany No. 57—INFORMATION AND
PusLIcITY

MR. DEPUTY-SPEAKER: Motion

" moved:

“That a Supplementary sum not
exceeding 'Rs. 56,00,000 bSe granied
.to the [President to defray the
charges which will come in course of
' payment during the year ending the
31st day of March. 1873. in respect
of ‘Information and Publcity".”

Demanp No. 64—MINISTRY OF LAW AND

JUSTICE f

MR. DEPUTY-SPEAKER: Motion

moved:

“That a Supplementary sum mnot
exceeding Rs. 1,000 be granted
to the President to defray the
charges which will come in course of
payment during the year ending the
31st day of March, 1873, in respect
of ‘Ministry of Luaw and Justice'.”

Demanp No, 66—MINISTRY OF PETRO-

LEUM aND CHEMICALS

MR. DEPUTY-SPEAKER: Motion

moved -

“That a Supp:emnentary sum not
exceeding Hs. 2,53,92,000 be granted
i  the President to defray the
charges which will come in course of
payment during the ye;r ending the
31st day of March, 1973, in respect
of ‘Ministry of Petroleum and Chemi-
cals'.”

Demanp No. T0—Roans

MR. DEIFUTY-SPEAKER: Motion

moved:

“That a Supplemeniary sum not
exceeding Rs. 2,30.44.000 be granted
to the President (o defray the
charges which will come in course of
payment during the year ending the
31st day of March, 1873, in respect
of ‘Roads".” |

Demanp No. T3—PorTs

MR. Motion

moved:

DEPUTY-SPEAKER:

“That a Supplementary sum not
exceeding Rs. 2,81,00,000 be granted
to the President to defray the
charges which will come in course of
payment during the year ending the
31st duy of March, 1973, in respect
ot ‘Poris’.”
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Demany No. 75—DEPARTMENT OF
. SrEEL

MR. DEPUTY-SPEAKER: Motiou
amoved:

° “That a Supplementary sum not
+exceeding Rs. 7,35,73,000 be granted
to the President to defray the
charges hich will come in course of
payment during the year ending the
31st day of March. 1973, in respect
of ‘Depurtment of Steel'.”

Demavp No. 76—DePARTMENT OF MiwEs

“*MR. DEPUTY-SPEAKER: Motion
moved. \

“That a Suprdementacy sum not
exceeding Hs, £,57.41,000 he granted
1w the J’resident 1o defray the
charges which will come in course cf
payment during the year ending ihe
315t day of March, 1973, in respect

of ‘Departinent of Mines'."”

Demann No, B2—MinisTRY oF WoRKS
AND HoUsING

MR. DEPUTY-SPEAKER: Motion

moved

“That a Supplementary sum not
exceeding Hs. 1,000 be granted
to 1he President to defray the
charges wnich will come in coursa of
pry¥yment during ike year ending the
31st day of March, 1973, in respect
ot ‘Ministry of Works and Housing"."

UFMAND Nou. 83—PusLic WORKS

MR. DEPUTY-SPEAKER: Motlon

‘snoved :

“That a Supplementary sum not
exceeding Hs. 14.38,20,000 pe granted
to the President to aefray the
charges which will come in courte of
payment durln; the wear ending the
31st day of March, 1973, in respect
of "Public Works'."

"DouanNy No. 86—Aromic ENeRcy Re-

‘SRARCH wnp, NucLeAr Power ScrRemzs
MR. DEPUTY-SPEAKER: Motion

mvoved * .
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“That a Supplementary sum not
exceeding @Rs. 2,000 be granted
to the Président to defray the
charges which will come in course of
piyment during the year ending the
Alst day of March, 1873, in respect
of ‘Atomic Energy Mesearch and
Nuclear Power Schemes".”

Demaxp No. 89—Posts AND TELEGRAPHS
‘WORKING EXPENSES

MR. DEPUTY-SPEAKER: Motion

moved :

“That a Supplementary sum not
exceeding Rs. 2,86,87,000 be granted
te the President to defray the
charges which will come in course wl
payment during the year ending tho

31st day of March, 1973 in respect
of ‘Posts and Telegraphs Working
Expensey’.”

Demaxp No. 90—Posts ANp TELEGRAPE
Divipenn 10 GENERAL REVENUES, Ap-
PROPRIATIONS T0 RESERVE FUNDS AND
RepaymenT oF Loans rrom GENERAL
REVENUES
IMK. DEPUTY-SPEAKER: Motion
moved :

“That a Supplementary sum not
exceeding Rs. 12,08.67,000 be grant-
fo the President to defray tihe
charges which will come in course of
puyment during the year ending the
4lst day of March, 1873 in respect
of 'Posts and Telegraphs Dividend
in General Revenues, Appropriations
to Reserve Funds and Repayment of
Loans from General Revenues'.”

DeMano No, 95—DEPARTMENT OF Pam-
LIAMENTARY AFFAIRS

MR. DEPUTY-SPEAKER: Motion
moved ;

“That a Supplementary sum not
exceeding Rs. 90,000 be granted
to the President to defray the
charges which will come in course of
payment during the year ending the
2lst day of March, 1973, in respect
of * Departmenf of Parllamentary
Affairs’.”
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Dnm No. 86—DePARTMENT OF
SCIENCE AND TECHNOLOGY

MR, DEPUTY-SPEAKER: Motion
moved :

“That a Supplementary sum not
exceeding Rs, 1,000 be granted
to the President to defray the
charges which will come in course of
payment during the year ending the
31st day of March, 1973 in respect
of ‘Department of Bcience and Tech-
nology'.”

DemManD No. 99—DEPARTMENT OF

SurrLy
IMR. DEPUTY-SPEAKER: Motion
moved :
“That a Supplementary sum not

exceeding Rs. 2,97,00,000 be granted
in the President to defray the
charges which will come in course of
payment during the year ending the
31st day of March, 1973 in respect
of ‘Department of Supply’.”

Demawnny No, 104—DErENcE
OuTLay

CapITAL

MR. DEPUTY-SPEAKER: Motion
moved :

“That a Supplemenfary sum not
exceeding Rs. 5,92,00,000 ba granted
to the President to defray the
charges which will come in course of
payment during the year ending the
31st day of March, 1973, in respect
of ‘Defence Capital Outlay'.”

Demann No. 105—OtHer Caprtar Our-
LAY OF THE MINISTRY oF DEFENCE

MR. DEPUTY-SPEAKER: Motion
moved :

“That a Bupplementary sum not
exceeding Rs. 15,30,000 be granted
10 the President to defray the
charges which will come in course ¢f
payment ‘during the year ending the
31st dey of March, 1873 im respect
of ‘Other Capital Outlay of the
Ministry of Defencs’.”

Dpvaxp No. 113—LoaNs a¥p Anvagcss
2y THE CENTRAL GOVERNMENT

MR DEPUTY-SPEAKER: ' Motiom
moveni:

“That a Supplementary sum nol
exceeding Rs. 15,55,07,000 be granied
to the President to defray the
charges which will come in course of
paymeng during the yenit ending the
3lst day of March, 1973 in respeck
of 'Loans and Advances by the Can~
tral Government’.”

Demand No. 114—PURCHASE OF
GRAINS AND FERTILISERS

Foos-

Mi. DEPUTY-SPEAKER: Motiom
moved : '

“That a Supplementary sum nolk
sxceeding Rs. 67.55,17,000 be granted
to {he President to defray ihe
rharges which will come in course of
peymert during-the year ending the
“lsi dsy of March, 1973, in respect
i ‘Purchase of Foodgraing ond
rerlilisers’.”

Demaxp No. 115—Orner Carirar Oor-
LAY OF THE MINISTRY OF AGRICULTURK

“Pt-
moved ;

DEPUTY-SPEAKER: Motiom

“That a Supplementary sum nolt
exceeding Rs. 1,000 be granted
tv the President to defray the
charges which will come in course of
peyment during the year ending the
31st day of March, 1973 in respect
of ‘Other Capital Outlay of the Min-
Istry of Agriculture’.”

DemaNp No. 116—CarrraL OUTLAY oF -
THE MiNisSTRY OF FOREIGN TRaDE

MR. DEPUTY-SPEAKER: Motios
moved:

“That @ Supplementary sum net
exceading Rs. 11,000 be gramted
1o the President to ‘defray the-
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«dargps which will Come in course of
payment during the year ending the
3ist day of March, 1973, in respect
of ‘Capital Outlay of the Ministry of
mei‘n Trade'.”

Dermanp No, 118—Caprran OuTLAY IN

Unton TERRITORIES

Mt DEPUTY-SPEAKER: Motion

moved ;

“That a Supplementary sum not
~.exceeding Rs. 41,45000 be granted
to the President to defray the
gharges which will come in course of
payment during the year ending the
3lst day of March, 1973, in respect
of ‘Capital Outlay in Union Terri-
tories’.”

Deuanp No. 120—Carpitat OUTLAY OF
xaE MINISTRY OF INDUSTRIAL DEVELQP-

MENT

MR. DEPUTY-SPEAKER: Motion

. mnoved :

“That a Supplementary sum not
exceeding Rs. 1,000 be granted
to the President to defray the
charges which will come in course of
31st day of March, 1973, in respect
of ‘Capital Outlay of the Ministry of
Industrial Development'.”

‘Denaanp No. 125—CapiTal OuTLAY O

rae MiNISTRY oF PETROLEUM AND
CHEMICALS

MR. DEPUTY-SPEAKER: Motion

:mnoved ;

“That a Supplementary sum not
exceeding Rs. 21,99,80,000 be granted
to the President to defray the
charges which will come In course of
payment during the year ending tha
31st day of March, 1973, in respect
«f “Capital Qutlay of the Ministry of
Petroleurn and Chemicals’.” ©
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Destanp No. 126—CaPITAL OUTLAY ON

Roaps

MR. DEPUTY-SPEAKER: Motion

moved :

“That a Supplementary sum not
exceeding Rs. 7,48,90,000 be granted
to the President to defray fhe
charges which will come in course of
payment during the year ending the
31st day of March, 1973, in respect
of- ‘Capital Qutlay on Roads'.”

Demanp No. 129—Otuer Caprtan Ovur-

LAY OF THE MINISTRY OF STEEL AND
Mines

MR. DEPUTY-SPEAKER: Motinn

moved:

“That a Supplementary sum not
exceeding Rs, 36,97,01,000 be granted
to the President to defray the
charges which will come in course of
payment during the year ending the
31st day of March, 1973, in respect
of ‘Other Capital Outlay of the Min-
istry of Steel and Mines'."

Demanp No. 132—Caprtan OUuTLAY ON

PusLic WoRks

MR. DEPUTY-SPEAKER: Motion

moved:

“That a Supplementary sum not
exceeding Rs. 3,00,00,000 be granted
to the President to defray the
charges which will come In course of
payment during the year ending the
31st day of March, 1973, in respect
of 'Capital Outlay on Public Works'.”

Dgmanp No. 133—Dermr Caritar Our-

LAY

MR. DEPUTY-SPEAKER: Motion

moved :

“That a Supplementary sum not
exceeding Rs. 45,70,000 be granted
to the President to defray the
charges which will come in course of
payment during the year ending the
31st day of March, 1973, in respect
ol Deilm Capital Ouday’.”
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Desanp No, 136—CapriTaL OUTLAY ON
Posts ANp TELEGRAPHS (Not met [rom
Revenue).

MR. DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sumn not
exceeding Rs. 1,000 be, granted
to the President to defray the
charges which will come in course of
payment during the year ending the
31st day of March, 1973, in respect

of ‘Capital Outlay on Postg and
Telegraphs (Not met from Re-
venue)'.”

The Supplementary Demands for
Grants are now before the House.
*SHRI MANORANJAN  HAZRA
(Arambagh): Mr. Deputy Speaker.

Sir. I rise to take part in the discus-
sion on the supplmenta y demands
for granis and while doing so 1 would
like to speak on demand No. 29 per-
taining to the department of Food.
While speaking on this subject I am at
once reminded of the fact that the
rationing system in the States of West
Bengal has completely collapsed. In
almost all the cities of West Bengal
the quantum of ration that is to be
distributerd through the ralion shops
has been subjected to a severe cut and
whatever litile is beinz distributed
through the shops is not worth human
consumption. In the rural areas
where partinl  rationing syslem exist
the ration shops are wilhout any sup-
plies. The Food Corporation of India
has miserably failed and they have
reached nowhere near their target of
procurement which they had set be-
fore themselves. Thus a situation has
arisen where the entire population of
West Bengal is faced with a grave
scarcity conditions. 1 may mcn'tion

in this connection for your informa-
tion, Sir that the Government of West
Bengal had appointed a Commission
under the Chairmanship of Shri N. C.
Roy to go into the working of the.
Food Corporation of India in West
Bengal and to find out the shoricom-
ings of its working. The report of.
the Commission has been released onky
4 few days ago and if we go through
the contents of this reporft we will
find that it has made startling revela-
tions. The .Commission's report has.
revealed that the Food Corporation of
India is losing nearly Ks. 5 crores per
year in West Bengal on account of
thefts and other malpractices. No¢
only this, a good number of godowns
have unearthed whefe sand and siore
chips, worth thousands of rupees are

being mixed with foodgrains and
these foodgrains are then distributled
through the rationing shops to the

needy people. In this background, it
1= lor the consideration for the peo-
ple of We=t Beuzal Wow far the Gow-
vromeni of West Bengol was prudent
in entrusting this very fond Corpora-
iion of India with the resnonsiiility
of procuring food=g-ains m We:! Ben-
cal wineh has not oniv [ailed {o fulfil
ils tlarpeils of procurement hut it has
uained notoriority for its corrupl prac-
fices. Not only this, whenever the
Government of West Bengal have
asked for increased supply of food-
grains, assurances were given by the
Centre to meet the requirement but
these assurances were not fulfilled.
This is not what 1 =sav but thiz is
exaclly what has heen stated by the
Food Minister of West Hengal Kanla
Maitra who has stated that the Cen-
lre iz not giving the Stale adequate
supplies of food grains. The natural
consequence of the situation is that ihe
enlire State of West Bengal—bhe it in
the cities, te It 1o the industrial
areas or be it in the rural eareas is
suffering from  great scarcity of
foodgramms and before the situatien
develops into an explosive one ¥
would like {o draw the attention of
Ministers of Food and Finance to it
and urge upon them to take immedt-

" *The Original speech was delivered

in Bengali. T
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ate ial measures. Recently 1
,Jhad been to Maharashtra, Gujarat and
Bihar., In ull these States the situa-
tion is indeed very appalling and it
reminds us of the days of great famine
of. West Bengal. Therefore, the need
of the hour is that the Ministérs must
*shake off their sense of complacency
and theay mgust come forward to effect
proper coofdination belween the diffe-
rent departments of the Government
of India with a view to tackling the
grave situation that is confronting
these States. Unless bold and courage-
ous steps are taken I am afraid Sir,

* "We would not be able to face this chla-

mitoug situation. I would impress
upon the Agriculturé Minister to hold
emergent discussions with the Minister
of Irrigation and Power and try to
see that the small irrigation projects
are given priority and if it is done I
am sure. Sir, that these small pro-
jects would helpful to the cultivators
who through increased production
would be able to help us to turn the
tide of events. There is still time
and we must wake up fo realise the
seriousness of the situation,

I also find Sir, that in preference
to agricultural projects we are laying
emphasis on big projects but I feel
Sir, that unless we are able to take
effective steps to emergise and activate
the small irrigation projects we would
not be able to deliver the goods to
the people. We know that the DVC
project has been undertaken in our
State of West Bengol as flood control
measure. The engineer member of
the DVC Mr. Goodwin had suggested
that the DVC should have 8 reser-
voires but instead of eight we have
constructed only four. As a result of
this we flnd that 50 per cent of the
river water goes waste and only the
remaining 50 per cent is stored in
these four' reservoirs. In the rainy
season this surplus 50 per cent water
creates havoe and inundates its banks
bringing misery on the people every
year and the water that is stored in
the four reservoirs ig never adequate
during the summer days or when
there is a drought. Therefore it is a
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wishful thinking to imagine that would
be able to save the lower Damodar
area from perennial floods by these
four reserviors and by constructing a
few dams here and there. Dr. Megh
Nath Shah, the eminent scientist of
our country had stated that as a re-
sult of the DVC the whole of the
Southern zone of DVC, the Western
zone of Hooghly and Northern Zone of
Howrah would turn into barren land
and this prophacy of that great scie-
ntist has come ‘true. The river Rup
Narayan is fast drying up. The water
flow through the river Ganges has
t.minished considerably and because
of the breaches in the Farakka Dam
many villages have been inundated.
When thi}s is the situation we find that
no coordinated effort is being made by
the Central Government for an equit-
able distribution of water of river
Ganges, I must remind this House,
Sir, that if the cultivators of UP and
Bihar have a claim on the water of
Ganges then surely the cultivators of
West Bengal too have an equal claim
on the same water. Far from trying
io so've this problem, the Central
Ministers are politiquing to create dis-
senlions and differences among the
cultivators of West Bengal UP and
Bihar. Therefore, Sir, if we are able
to give priority to these problems and
try to find solutions for them then we
can hope that by the next crop season
we would be able to turn the corner
and take the country ahead towards
progress. I have seen Sir, how river
water has been put to the best use in
the Mandira dam. I have also seen
how the Koel river water is being
utilised in the Rourkela steel plant and
I am sure Sir, that in a like wise
manner we have to bend our energies
‘o see that the waler flowing through
Ganga and its tributories is utitlised
fully. We have to find immediate
solution of the long standing dispute
netween the States over the use of
Cavery and Narmada rivers. We
must hasten to take a decision in these
jisputes, But when this is the situa=
ion ,before the country we do not find
any sense of urgency, and any coordi-
nated effort by the ,Central Govern-
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ment to solve these problems. The
Government have not taken any
rational or sclentific approach to these
problems and as such I am unable to
sapport the demands that has been put
forward before this House. With
these words I conclude my speech.

SHR! 8. M. BANERJEE (Kanpur):
Mr, Deputy-Speaker, Sir, I shall con-
fine myself to Demand Nos. 29, 110,
114 and 57,

It has been mentioned here that this
sum was needed to pay the third in-
stalment of interim relief to the Cen-
tral Government employees, including
Defence employees. I should like to
take this opportunity to highlight the
problems of the Central Government
employees and the growing discontent
amongst them due to non-submission
of the Pay Commission's Report. A
solemn promise has been made in this
House by my hon. friend, Shri K. R.
Ganesh, and the Cabinet Minister,
Shri Yeshwantrao Chavan, that the
Pay Commission's Report will be sub-
mitted latest by 31st March 1973, that
the uppermost limit will be 31st March
1973. There are indications in the
press that the Report is not likely to
be wunanimous. There may be an
opportunity for us {o discuss two re-
ports in this House before implemen-
tation. I would like to know whether
it is a fact that the Prime Minister
has established a cell in the Finance
Ministry to process the Pay Commis-
slon's Report when it is submitted,
either one Report or two Reports, and
whether it is also a fact that the Mem-
ber-Secretary of the Pay Commission,
who happens to be one of the civil
servants, {s likely to be appointed in
the Finance Ministry as Secretary (Ex-
penditure) and entrusted with the job
of implementing the Pay Commission's
Report. I have already spoken about
this during the Call-Attention Notlce,
and I take this opportunity also to re-
quest, without imputing any motive to
Mr, H. N. Ray. Member-Secretary of
the Pay Commission, that he should
not be assoclatel with the work of

implementation of the Pay Commis-
sion's Report. I would also like to .
know from the hon. Minister whether
it is a fact that the efforts of the
Members of the Pay Commission are
to bring out a unanimous Report and
that is why the submission of the
Report may be delayed further and
it may go even beyond ‘elst* March
1973. I do not want to threaten this
Government, But, as a representative
of the Central Government employees,
1 should like to mention here that, if
the Report is not submitted latest by
31st March 1973 or even on 31 March.
1973, the growing discontent of the
Central Government employees is
bound to errupt and it may take an
ugly shape. 1f the Government is
aware that submission of the Pay Com-
mission's Report is likely to be delay-
ed further, then they should announce
here and now ad hoc re'ief to the Cen-
tral Governmeni employees, pending
submission of the Pay Commission’s
Report.

My second point is about Demand
No. 100. It is mentioned here, ‘com-
muted pension of the High Court
judges. This Government has con-
veniently forgotter the poor pen-
sioners of this country—the Central
Government and State Government
pensioners. I am receiving daily tele-
grams and letters from the Pensioners’
Association of West Bengal, Madhya
Pradesh, Uttar Pradesh and at other
places, including Delhi., How can
those gentlemen meet their require-
ments, continue their existence, with
a meagre sum of Rs. 30 or 40 or 50
in these hard days when prices have
gone up so high, when the employees
are demanding another instalment of
ad hoc relief pending implementation
of the Pay Commission's Report? What
will happen to these poor pensioners?
Nobody is thinking about them. It is
sald that their sons will help them.
In these days when it s very difficult
for these sons to manage even their
own families consisting of two or three
children, how can they help their
fathers? It is high time that the
demand of the pensioners for an in-
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«crease in gheir pension is conceded.
The Government just reject the whole
matter saying that it is opem to the
Pay Commission to make its recom-
mendation, but the Pay Commission
does *not seem to say anything gbout
pensioners.” ] would urge on the Gov-
erhment, in the larger interest- of
humanity,» th' should consider the
sad plight of the pensioners who are
unable to eat even two meals a day. I
am not talking about those who get a
pension of Rs. 500 or Rs. 600 or
Rs. 1,000. I am talking of those who
<26l a pension of Rs. 50, 100, 200, or
300.. They are finding it very difficult
to keep their body ang soul together.
-

1 then come to Demand No. 29—pro-
curement of food through the Food
Corporation of India. 1 would like
to know what has happened to the
CBI report. Has the CBI submitted
any investigation report on the charges
levelled against the ex-Chairman of
the Food Corporation of India and also
the Managing Director and other offi-
cials? What has happened to that?

When we talk of procurement by
the Food Corporation of India, I can-
not but mention again in this connec-
tion the case of S, K. Modi who was
let out. I can understand if I murder
a person here and now, before the
eyes of everyone, I may be a criminal,
the worst type of criminal. I may be
punished under Section 302 IPC and 1
may be hanged. But even then, 1
will be considered less criminal than
Mr, 8. K. Modi who wanted to starve
the children of this country by hoard-
ing 10,000 bags in a cold storage. What
has happened to that? I want to get
a reply from the Home Minister, not
from any Minister In the Cabinet,
whether the prosecution charges
against him are going to be withdrawn.
Further, he was arrested under MISA,
but it was thought that there s no
use using it against that gentleman.
He was & siyange gentleman, a person
who was a hoarder, the worst type of
eriminal. In this country he is con-
sidered o be a gentleman. it is a
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sadcommtaryon'th.talko!mia-

lism, on the talk’ of uprooting corrup-
tion.

Now, I come to Demand No. 27—In-
formation and Publicity. I would like
to know from this Government as to
what has happened to a Bill or a
proposed Bill, the name of which was
supposed to be, ‘The Diffusion of
Owmership ,Bill'? Is it likely to be

_introduced in this House and if so,

when? I do not want to curtail the
freedom of the Press. After all we
should definitely set up an authority
and there should be a Bill to curb
the monopoly of the Press. The Birlas
controlling the Hindustan Times, coh-
trolling the jute mills, controlling
aluminium and other industries—this
monopoly must come to an end.
Otherwise, all talk of socialism will be
nothing but a futile slogan and after
some time, it will be difficult for us,
for any one of us, either this side
or that side, to t{alk of socialism in
the open streets. Otherwise, we will
be beaten. Naturally, what I want
is: let there be an assurance In this
House as to what will happen to the
Diffusion of Press Ownership Bill.

My first question 1s: I will request
the hon, Minister to tell us about the
future of the Pay Commission. Last
but not the least, I will take this op-
portunity to highlight the problem of
the Central Government employees
who have been deprived of bonus. I
was expecling that the Minister in his
Budget speech would kindly make
some provision or at least assure the
Government employees that they will
also be entitled to bonus. How can he
deny the bonus which is being paid to
the public undertaking employees, to
those workers who are manufacturing
that wonderful Gnat which has prac-
tically defeated the Babre Jets and,
how can it be denied to those who
manufacture Vijayanta tanks which
actually below the Patten tank which
was acclaimed so loudly by Pakistan
and the Americans? Am I to under-
stand that with all my eloguence, I
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am unable to convince him that a
man who is manufa making bread in
the Modern Bakeries is entitled to
bonus whereas a person who is manu-
facturing locomotive is not? At least
my logic is not to that extent. I am
not possibly convinced. Whether it is
railway employees or the defence em-
ployees or the Central Government
employees—all of them are entitled to
bonus. Now, it is no more a profit-
sharing bonus. It is a deferred wage.
These employees are as good emplo-
yees as the employees of the public
sector undertakings. Only because
they are called ‘departmental under-
takings’, should they be deprived of

the bonus?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.

GANESH): Sir, I am thankful to the
hon. Members for....

MR. DEPUTY-SPEAKER: The Minis-
ter may continue with his speech after
the Holi holidays.

—p—

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

TWENTY-FOURTH REPORT

GIRIDHAR GOMANGO
I beg to move:

SHRI
(Koraput):

“That this House do agree with
the Twenty-fourth Report of the
Commiitee on Private Members'



